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ADVOCATES (AMENDMENT) BILL
As Passep BY RaJyA SaBEA

SECRETARY Sir, I lay on the
Table of the House the Advocates
(Amendment) Bill, 1873, as passed by
Rajya Sabha

PUBLIC ACCOUNTS COMMITTEE
Sixrv-r1rTH REPORT

SHRI SEZHIYAN (Kumbekonam)
I beg to present the Sixty-fifth Re-
port of the Pubhic Accounts Com-
mittee regarding action taken by
Government on the recommendations
contained 1n their Thirty-seventh Re-
port telating to Ministry of Irriga-
tion and Power

RAILWAY CONVENTION
MITTEE

THIRD REPORT

COM-

SHRI R K SINHA (Faizabad) 1
beg to present the Thud Report of
the Railway Convention Committee,
1971 on ‘Commercial and Alhed Mat-
ters (Part I)’.

13.28 hrs

BUSINESS OF THE HOUSE

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K RAGHU-
RAMAIAH) With your permission,
Sir, I nse to announce that Govern-
ment Business in this House during
the week commencing 26th February,
1878, will consist of —

(1) Further discussion on the
President’'s Address.

(2) Discussion on the Resolution
seeking approval of the Pro-
clamation issued by the Presi-
dent in respect of the Btate
of Andhra Pradesh.
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(3) General discussion on the
Railway Budget for 1973-74.

As Members are already aware, the
General Budget for 1973-74 will be
presented by the Finance Minister at
5 PM on Wednesday, the 28th Feb-
ruary, 1978,
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MR SPEAKER You must send 1t
1n writing

SHRI S M BANERJEE (Kanpur)
With your permussion I should like
to raise two 1ssues I should request
the hon Mimster of Parliamentary
Affaus to convey this to the vaiious
Minwsters for making statement next
week You are aware that the indus-
trial units in UP are seriously affect-
cd by power cut and production 1s
steadily decreasing mn «ll  faclories,
including the four defcnce fdclories
which are producing arms and ammu-
nitions The UP Goveinment has
unfortunately exempted the Indalco,
one of the alumumum umis of the
Birlas, but not the ordinance factoiies
which are so wvital to the country’s
defence Through the Mimste:r of
Parliamentary Affairs 1 request the
hon Minister concerned to make a
statement and also take up this mat-
ter with the Chief Minister of UP.
and see that defence production 18
not at all affected 1 also request the
hon Miumuster of Irrigation and Power
to make a statement regarding power
shortage 1n UP. and other States

Secondly, 1 want your permission;
the discussion on price-rise should be
admitted next week, He has not said
anything

The third point is regarding Har-
yana teachers You did not allow
call attention notice. I wish to utilise
this opportunity to bring to your kind
notice that the strike was primarily
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held because of the non-implementa-
tion of the Kothari Commission re-
commendations. There have been
police atrocities committed on the
teachers, including lady teachers, in
Delhi. I would request you to ask
the Education Minister and the Home
Minister to make a statement. ...

MR. SPEAKER: So many ingenious
ways of bringing it every day!

SHRI S. M. BANERJEE: What hap-
pened in Delhi cannot be raised in
the Haryana Assembly. It can be
raised only here. I would request
you to kindly ask the Education Minis-
ter and the Home Minister to make a
statement on that.
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SHRI SAMAR GUHA (Contai): I
would like to draw your attention to
a number of unforiunate incidents
that have taken place in Orissa and
‘West Bengal over an editorial that
was written by a Calcutta daily. It
was a very undesirable editorial may-
be written inadvertantly. Although
they have published a prompt apo-
logy on the front page yet that has
led to a number of incidents in Orissa
and Bengal. The rumours are going
on that hundreds of people of either
side have been killed which are ab-
solutely baseless. The relations bet-
ween the people of Bengal and Orissa
are the best. They have very good
relations. There 8 no reason what-
soever that there should be any ten-
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sion between them. But certain in-
cidents have been created by some
anti-social elements or by some over-
excitable youngmen. 1 would requesti
the hon. Minister to make a state-
ment on this next week, as early as
possible, say, the next Monday so
that the people know the exact posi-
tion as these rumours are going on
here and there. They are creating
trouble., That should be stopped. A
statement should be made early to
allay the apprehensions in the minds
of the people on this side or on that
side. I repeat that the people of
Bengal and Orissa have the best of
their relations. There is no reason
whatsvever that that should be dis-
turbed.
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Secondly, the former Minister of
Health, Mr. Dikshit had made a cate-
gorical statement about the students
of the Faridabad Medical College.
These Medical College students are
now on a fast in Delhi, Practically,
nothing has been done. The Govern-
ment 1s honour-bound to let the
House know what concrele steps
they have taken to allay their appre-
hensions and also to meet their de-
mands.

Lastly, I had also given a Call
Attention on this issue and I have
also drawn your attention to it and
that is about the teachers of Haryana.
Ahout 5000 teachers have been arrest-
ed. If the incident had happened in
Haryana, I would not have said about
it. There are iwo important points,
The first is about the arrest of teachers
in Delhi and the other 1s about the
grievance of teachers in regard o the
treatment meted out to them in jail.
This is 2 matter which involves the
Home Ministry The Home Minister
should make a statement on that.
Their whole demand is based on the
Kothar; Commission’s Report. ...

MR SPEAKER: Once in a while,
plense listen 1o the Chair also. Kindly
sit down.

SHRI SAMAR GUHA: As the mat-
ter relates to the recommendations
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[Shri Samar Guhal

made by the Kothari Commission
which comes within the purview of
the Central Government to make a
statement thereon.

MR SPEAKER: This is an after-
thought.

SHRI DINEN BHATTACHARYYA
(Serampor): Sir, I have received a
telegram from Shri Robin Sen from
Asansol that on the 20th of this month
at Narainpuri village under Ramga)
P. S.. 20 houses belonging to Bhuns
who belong to Harijan class have been
gutted Their properties, paddies and
cash money have been looted, and the
terror is still going on One Mr
Kailash Hazam has been murdered 1
want a statement from the Govern-
ment. We have alse written to the
Prime Minister but <he has not yet
replied. For the last three davs we
have been getting dozens of telegrams;
panicky people are sending telegrams
that, in spite of the Polire hning rre-
sent—and even sometimes with the
help of the Police—this repression by
the goondas and the attacks on Hari-
jans are going on Mr Robin Sen, the
M P of this area, has sent a telegram
to me and he wants that Government
must make a statement on this and
this sort of thing must be stopved. I
plead with vou, Sir, fn convev our
feelings to the Government

MR. SPEAKER
conveyed to them.

They are always
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MR, SPEAKER: I am not going to.
allow a general debate on this.
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SHRI K. RAGHU RAMAIAH: 1}
have heard with rapt attention what
the different hon. members had to sy,
and 1 shall dutifully convey to the
various Ministers cobcerned
Is within the amBit of Central jurli-
diction and your feelings in he
matter,

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): VYesterday on the-
floor of the House it was stated that
some way would be found out. I had
mentioned it. Why is this sort of
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to question
MR. SPEAKER: You meet him
nng find out the time. I have no
objection. (Interruptions).

SHRI K. RAGHU RAMAIAH: On
that matter I have not said anything
because I have a‘ready told the hon.
leaders sitting on the Opposition ben-
ches that will be meeting them within
the next few minutes and then we
shall sort it out.

13.40 hrs

CORRECTI™N OF ANSWER TO 8.Q.

NO 17¢, DATED 24-11-7? RE. TRADE

AGREEMENT BETWEEN INDIA
AND EGYPT

MR SPEAKER: Shri A. C. George.
Item No !0 of the Agenda.

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C GEORGE): Mr Speaker, Sir,

in answer to the supplementary ques-
tions. ...

MR. SPEAKER: You may lay it
on the Table of the House.

SHRI A. C. GEORGE: 1 beg o lay
it on the Table of the House,

Statement

In answer to the supplementary
questions asked by Shri M. Ram
Gopal Reddy regarding the trade im-
balance between India and Egypt and
in pursuance of the ruling given by
the Hon'ble Speaker. Shn A. C.
CGeorge, Deputy Minister, Forcign
Trade had stated:—

(i) “The imbalance is calculated
quarterly”.

(ii) “The outstanding figure is 69
milllon rupees”.

In the above statement there are

3401 LS—0

Elections to
Committecs

inadvurtent mistakes. The
position is as follows: —
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correct

(1) The imbulance is calculated
annually.

(i1} The outstanding figure in res-
pect of confirmed L/Cs ncluded in
the new Trad~ Plun 15 Rs 69.50 mil-
lion The outstanding }alance at
the beginning of the cuirent Trade
Arraneement with  Egypt was R..
1670 milliun in favour o' Egypt.

It 1+ regretted that this could not
be brouvght to the nolice of {he House
eirlirr <= psesrtiimng the  precise
pos:tir 1 has token <ome time.

F' FCTIONS T COMMIITEES
(1) CARDAMNIOA DoaAkD

SPEAKER  Apmr, Mr. A C.
Item No 11.

MD
George

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A C. GEORGE): 1 beg to move the
followng:—

“That in pursuance of sub-sec-
nion (3) (c) of Section 4 of the
Cardamom Act, 1965 the members
of this House do proceed to elect, in
such manner as the Speaker may
direct, one member from among
themselves to serve as a member of
the Cardamom Board, vice Shr M
Rajangam died.”

MR SPEAKER: The question is:

«) hat m pursuunce of sub-section
(3) (¢) of Section 4 of the Car-
damom Act, 1965, the members of
is House do procecd fo elect, in
such manner as the Speaker may
dirert, one member {rom among
themselves to serve as a member of
{he Cardamom Povd viec Shi: M.
Rajangam dicd”

The motion was adopted,

—————



